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(b) jf not, the reasons therefor;

(c) whether the modified Gadgil formu-
la, in its present form, has failed to check
social disparities and to promote rcuional
development; and

(d) whether the Government propose to
revise the existing Gadgil formula so as to
bring all round development of all the
regions 'l

THE MINISTER 0F STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATIO:-.I tSHIU
H. R. BHARDWAJ) ; (a) N0, Sir.

(b) Per
one of the
wardness of
nation.

capita income is included as
criteria to account tor back-

the State relative to the

(c) TIlC formula has favoured the i ela-
tively backward States by inclusion of the
criteria of population, per capita income
and special problems.

(d) In the National Development Coun-
cil meeting held in October 1990, revision
of the modified Gadgil formula was all-

nounccd, However, as many States ex-
pressed reservations about t:lat revision, it
is proposed to place the entire issue before
the National Development Council for <I

final decision.

MISUTILISATION OF FUNDS
UNDER J.R.Y.

*75. SHRI RAM PUHN PATEL ; Will
the PRIME MINISTER be pleased to
state :

(a) whether complaints have been re-
ceived to the effect that a major portion
of fund provided through Gram Pradhuns
for rural development under the Jawahar
Rozgar Yojana is being misused; and

(b) if so, the steps takeujproposed to
be taken by the Government to curb mis-
use of such funds ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI G. VENKAT SWA.MYJ ;

(a) and (b) There are about 2.20 lakh
Panchayats in the country. The funds are

uivcn to all the Panchayuts as Jawahar
Rozgar Yojana (JRY) j, being implemen-
ted throughout the length and breadth uf
thc country.

A few complaints have been received by
the Government of India regarding misuse
of Jawahar Rozgar Yojana funds provided
to Gram Pradhans. Considering the num-
ber of Panchayats involved in impleme n-
ration of the Yojana in the country. num-
ber of complaints Ieg;1lding misuse of
JRY funds by the Gram Pradhans are
relatively very few. Whenever such com-
plaints are received in the Ministry of
Rural Development. ihev nre referred to
the concerned' State (JC,)\ crnments Ior ;~p-
propriate remedial action.

The implcmenuuion of the Jawahai
Rozgar Yojana is closely supervised and
monitored by 1 he .iu: horitics at the block,
district and State headquarters in each
State. The guidelines provide that each of
the State Government should draw sche-
dule of inst ructions l're~crib!ng minimum
number of field visits tor each supervisory
level functionary from State down to blcck
kvd.

Each of the State Governments, ill ad-
dition. have their own system of checks
and balances for proper control of grant,
given to the Panchnyats as provided in
their own ActsjRulesjManual.

These measures prevent the
of misuse of grants by the
dhanslSarpanches.

possibility
Gram Pra-

T.V. SECOND CHANNEL IN 5TA1E
CAPITALS

*76. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ;

(a) whether the Union Government
have any plans to set up second channels
in T.V. Kendras in 'Ill State capitals inclu-
ding Trivandrum; and

(b) if so, the details thereof 7


